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las projacts in Maharashlra ,nd Wast Ban-
gal; and 

(bl if so, the dalaIs thereof? 

TIE MINISTER OF STATE IN DE 
MINiSTRY OF FINANCE (SHRI 
RAMESHWAR lHAKUR): (a) Yes, SIr. 

(b) Three Projects have racently been 
negotiated with the International 0eveI0p-
ment AssocIation (I.D.A.), as follows: 

1. Maharashtra Forestry Project for 
IDA CradIt of SDR 88.9 mHon 
(equivalent to As. 322.6 ClOre). 

2. West Bengal Forastry ProjecI for 
IlA Cradit of SDR 24.1 mUOn 
(equivalent to RI. 87.4 ClOre). 

3. Shrimp and F.lsh eunure Project 
covering five states including Wesl 
Bengal, fortOlaJ IDA Credit of SDR 
62.9 mlUon (equivalent to As. 228.0 
Crura). 

Allthethl'88 projecls areexpectedtobe 
taken up for implementation shortly. 

(Tnn.'aIba) 

TI'8IWpOItdon of ~I. 

1664. SHRI RAMKRISHNA 
KUSMARIA: 

SHRI PRABHU DAYAL 
KATHERIA: 

SHRI BAl..RAJ PASSI: . 

WIItheMlnlsterof SURFACE TRANS-
PORT be pI8ased to stale: . 

(a)whelherlhe Goveminant have can-
stiluted Road Saf8ty CommIttees at State 
and cIstrtct levels lor checking any mishap 
during the bansportatlon of various c:hemI-
call; 

(b) If so, the dataIIs Iheraof; 

(c)Whetheranyrulashavebeenfrarned 
for IqJartIng tnlInIng to Ihe drbn trans-
porting these c:hamcaIs; and 

(d) Iso, th8 dataIs Iharaof? 

1HE MNSTER OF STATE OF 1HE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDlSH 1Y1lER): (a) No, SIr. 

(b) Does not arise. 

(c)Yes,sr. 

(d) Rule 9 oflhe Central MotorVahiclas 
Rulas. 1989 proidesforthequalllcatlon and 
training requlradtobe P0188S8ed by a driver 
for driving vahIcIas canyIng dangerous" or 
hazardous goods. This Rule Is yet to be 
brought Into loa. Relevant extract of this 
Rule Is annexed as statement 

STATEIENT 

,Rule 9: EducIIIIorJaI quaIft:aIIons for 
dtIvets algoods canIages canyIng dan(Jer-
ous or hazaIrIous QGOdI. 

1. On and from the date of com-
mancemant of this rule, any per-
son drivlng"a goods canlagecarry-
Ing goods of dangerous or hazard-
GUS nature to human lie shaD In 
addition to baing the hoIdarof driv-
Ing IIcanc:e to drive a transport 
vahlcle, also poS88S8 rnnimum 
educational qualllicatlon ~ a pass 
In the 10th standan:I or possess • 
cartIIcaIa of having .. 1daIgone • 
course cannacIed with the trans-
port of IUChgoods. forsuch period 
and from such eatabIIshmants as 
may be spacIIad by noIIIcaIIon In 
the 0IfIcI;II Gazelle by the Stale 
Gov8rnment frarri tIm8 to lima. 
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2. Theholderofadrlvinglcencepos-
_Ing the minimum educational 
qualification or the certificate re-
ferred to In sub-rule(1), shan make" 
an application in writing on a plain 
paper along with his driving licence 
and the relevant certificate to the 
licanslg authority In whose jurisdic-
tion he resides for making neces-
sary entries in his driving licence 
and If the deriving IIcnece Is in 
From 7, the application shall be 
acc:oII1*'ledby thefeeIs referred 
to In 81. No.8 of the Table to Rule-
32. 

3. The licensing authority, on receipt 
of the application referred to In 
sub-ruIe(2), shall make an endorse-
ment In the driving licence of the 
applicant to the effect that he Is 
authorised to drive a goods car-
riage carrying goods of dangerous 
or hazardous nature to human life. 

. 4. A licensing authority other than the 
original licensing authority making 
any such endorsement shall com-
municate the fact to the original 
lansing authority. 

Loans to Industrieland agricultural 
Sectors 

1665. SHRI NARAIN SINGH 
CHAUDHRI: 

SHRI SHDHIR SAWANT: 
SHRI J. CHOKKA RAO: 

Withe Mlnlsterof FINANCE be pleased 
to state: 

SectOlS 

Large & MedIum Industries 

Sma. Scale InduStries 

AgrIculure 

(a, the amount 01 loans provided by 
banks and flnanciallnsthutions to the Indus-
trial and agricultural sectors In each states 

. during the last three years, year-wise; and 

(b) the amount of loans of these two 
sectors waived off and the amount not re-
covered so far, bank and flnanclallnsthu-
tion-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI OALBIR 
SINGH): ·(a) The State-wlse outstanding 
amount of lo~n~.of commercial .. banks for 
agriculture and small scale Industries (SSI) 
sectorS as at the end of December, 1989 
and March, 1990 (latest available) Is given 
In Statements I and II. Similariy, the amount 
Sanctioned and Disbursed by all financial 
institutions 10 Industries In each sate for the 
year1988-89,1989-90and199Q-91 Is given 
In Statement III. 

4 

(b) The Agricultural and Rural Debt 
Relief (ARDR) Scheme, 1990 was Intro-
duced by the Govemment for providing 
Debt ellef to the extent of As. 10,000 per • 
borrowertoeliglbleborrowerslncludlngfarm-
ers, artisans and weavers In rural areas. 
Under this scheme, the amounl of Joans 
waived was As. 7714.60 crores. As regards . 
the c:oncessions and settlements made by 
banks _ their client the same wll be 
decided by them upon the merit of each 

.. caSe. However, the amount of overdues of 
banks against the outstandlngs In Agricul-
ture and Industries of all size as on March, 
1990 (latest available) was as under: 

(Rs. Crares) 

Amount outstanding ~t 0Ven1ues 

32549.41 4276;94 

15198.15 3074.83 

16603.06 3450.78 




